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MINISTRY OF HOME AFFAIRS
NOTIETCATION

New Delhi, the llth October, 1995

G.S5.R. B681(E).-—In exercise of the powers:- .conferred by section 156
cf Indo-Titetan Bovdér Police Force Act, 1992 (35 :of 1992) .the Central
Government hereby makes the following amendments in -the Indo-Tibetan
Border Police Force Rules, 1994, namely :—-

(1) These Rules may be called the Indeo-Tibetan Border Police Force
{Amendment.) Rules, 1995.

(2) Trhey will come into force on the date of their publication in
the offic:al gazette.

2. In the Indo-Tibetan Border Police Force Rules, 1994 in Rule 27,
for sub-rule (1) and the proviso the following shall be substituted,
namely :—

(1) "The Central Government may, having regard to the special
circumstances of any case; permit any officer of the Force to
resign from the Force before the attainment of the age of
retiremen: or before putting in such number of years of
service a3 may be prescribed by the Government.

Provided that while granting such permission the Central
Government may require the officer to refund toc the Government
3 mcnths pay and allowances or the cost of tra1n1ng given to
that offizer whichever is more.
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